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Sr. No. Date 	 Orders 

1 	1l-12 	In view of the order passed in R.A.28 of 1989, put up 

this case after two months. 

Vice-Chairman 

Member (Judicial) 

b 

2 i27,3,9 Heard Mr.C.M.K.Murty for the applicant and Mr.T.Dalei, 

for the Respondents. Mr.C.M.K.MUrty files a Memo to withdr4J 

the Contempt Petition.Prayer is a1lcAed and the Petition is 

disposed of accordingly. 

Vice-Chairman 

Member (Jud icial) 

A 


